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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.NoDA=317/89 'with - Date of decision: 5,611,972
MP= 2293/92

Shri. M,Js Arjunan seso Applicant
Versus
Union of India qnd Urs. acay R'espondents
For the AppliCant’ ) Gees In person
For the Respondents. sse o .Smtﬂ Raj Kumari Chopra’
Advocate
X
CORAM:
The Hon'ble Mr.P.K. Kartha, Vice Chairman(J)
The Hon'ble Mr.B.N. Dhoundiyal, Administrative Member
1. Whether Reporters of local papers may be allowed
to see the Judgment?¢i>v0
2. To be referred to the Reporters or not? /Y0
: . JUDGMENT
. (of the Bench delivered by Hon'ble

Shri P.K. Kartha, Vice Chairman(J))

We have gone through the records of the cass and
have hsard the learned counsel'For the respondents and
the appliéant in person, During thé hegar ing, both sides
agread that the matter ié fully cerred by the judgement
dated 28,1,1992 in 0A=367/90 (8. Lingan and 4 Others Vs,

- Union of India and Others) delivered by the Madras Bench
of the Tribunal, copy of which has been annexed teo
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MP-2293/92 filed by the applicant. The prayer contained
in the M., P, is that DA-S%?/BQ be disposed of on the lines
of the aforesaid judgement as the applicanf is al so
similarly situated. The lesarned counssl for the respondents
has no objsction to the prayer madg by;him.
2. The respondents had passed the impugned orders
dated 3,9,1987 and 5.5.1988 regarding the regularisation
- of tﬁe period of suspension and the pariod of absence of
the applicants before the Madras Bench as uell.as ths
t . ,apslicant in the instant case. These impugned orders have
been set aside by the Madras 8Bench of the Tribunal in the
a’oresaid juigement and further directions have been issued
to both parties in para. 21 of the judgement,
3, Following the ratio in the aforesaid judgement,
- 0A-317/89 is disposed of with the following orders:-
(1) The impugned orders dated 3.9,1987 and
5.5,1988 are set aside and quashed,
(2) The period of suspension of ths applicant
from 6.6, 1981 to 6,2, 1984 shall be tfeated
as duty for all purposes including full pay
and allowances. and the applicant shall be
sntitled to all the conssguential benefits
accordingly, The responaénts shall pass an
order to this effect exéeditioualy and
preferably within a period of gne month From

the date of receipt of this order,
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The monstary benefits arising cut of the
direction_in (2) above shall be paid by
the resbondents to the applicant éxpedi-
tiously and preferably uwithin a period of
three months from the date of receipt of

this order,

-The period of absence of the applicant from

t he daté of expirvaF his joining time to
the datae oF.reporting at the F;ctory to
Which he was transferred, shall ba treat ed
as duty for all purposes, except that he‘
he shall not be entitlad For'payment of
Wwages beyond what had - begn already péia to
him by virtue of the Supreme Court ordersg
dated 1.5,1984 and 23.7.1984, The
respondents-shall issus an order to this
eff ect’ expeditiously and preferably within
one mon£h;From-the date of receipt of this
order, He shall also he entitled to all
ofher consequantial benefits accordingly,
There will be nmo order as to costs,

MP.2253/92 is allowed,

(B, N, Dhoundiyal) . (PaKe Karth;S

Administrative Membeé/”/7l/
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Vice-Chairman (Judl, )
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